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Indian Advertising Agencies

*1230. Shri Shiv Charan Gupta:
Will the Minister of Industry and Sup-
ply be pleased to state:

(a) whether foreign collaboration
has been granted to Indian Advertis-
ing Agencies;

(b) if so, the terms of the collabo-
ration and the names of the firms
which have been granted collabora-
tion; and

(c) the circumstances under which
foreign collaboration has been allow-
ed or is being allowed to some ad-
vertising firms in the country?

The Deputy Minister im the Minis-
try of Industry and Supply (Shri
Bibudhendra Misra): (a) to (¢c). A
statement is laid on the Table of tha
House.

STATEMENT

(a) to (c). Government have re-
cently approved collaboration in the
advertising field between M|s. Clarion
Advertising Services Private Ltd.,
and M|s. Interpublic Inc, U.S.A. The
fcreign collaborator will hold 49 p.c.
shares in the joint venture

2. It will however be necessary for
the Company also to obtain permission
from the Reserve Bank of India under
the provisions of the Foreign Ex-
change Regulation Act, 1947.

3. Government have also given a
preliminary clearance for a collabora-
tior between Mis. Aiyers Advertising
and Marketing, Bombay and M/s.
London Press Exchange International,
UK. and the party has submitted a
drsft agreement on the terms of the
collaboration which is under consider-
ation.

4. The main considerations which
Government had in view in according
approval for the collaboration were
the following:—

(1) A few wholly foreign owned
advertising agencies are at
present holding a dominating
position in the advertising
business in India by reason of
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their superior organisation.
The proposed collaboration
would strengthen the position
of the two Indian companies
and ensble them to compete
successfully with the foreign
companies.

(2) It may be possible to effect
some reduction in the foreign
exchange expenditure on ad-
vertisitg charges as a result
of the collaboration.

Shri Shiv Charan Gupta: Is it a fact
that a policy decision was taken by
Government not to allow foreign colla-
borators in this field and what are the
circumstances which necessitated a
reversal of this decision? May I know
whether this change was duly noti-
fied to the general public?

Shri Bibudhendra Misra: I do not
think any such decision was taken
previously, nor has there been any
departure.

Shri Shiv Charan Gupta: May 1
know how many applications are pen-
ding with the Government and what
is the saving in foreign exchange anti-
cipated by the Government because
of this policy?

Shri Bibudhendra Misra: There was
one application from a finn in Bombay
whioh wanted to set up an office in
London with foreign collaboration.
Since the collaborating party is not
in the advertising line, it was not
granted. So far as the foreign ex-
change is concerned, it is difficult to
estimate it at this stage. But it is a
fact that most of the advertising that
is done in India today is operated
mostly by foreign concerns. To that
extent, by allowing two Indian com-
panies to come up with foreign col-
laboration, it is hoped that the mar-
ket will be wider and there will be a
saving.

Shrimati Subhadra  Joshi: May I
know if any people in the fwo con-
cerns, M's. Aivers Advertising and
Marketing or Clarion Advertising
Company, which have bean givep per-
mission for collaboration, were previ-
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ously connected with Mls. T, T. Krish-
namachari & Company and invoived
in the Mundhra case?

The Minister of Heavy Engineering
and Industry in the Ministry of Indus-
try and Supply (Shri T. N. Singh):
Probably, in one of them, whose ap-
plication is not yet sanctioned.

Shri Ranga: It seems to be
muoh in evidence.

very

Shri T. N. Singh: The second case,
I think, is Aiyers’; but that applica-

tion has not yet been finally sanc-
tioned.
Shrimati Renu Chakravartty: Wiil

‘Government make their position very
clear in view of the fact that adver-
tising and advertising agencies require
no know-how which is not known to
Indians and in view of the fact that
almost all Indian advertising agencies
had already placed advertisements in
different countries of the world and
had associate arrangements for adver-
tisements abroad? What is the neces-
sity at this time to allow foreign col-
laboration in this field? Is it g fact
that Government has already received
a fully signed document on behalf of
85 Indian agencies protesting against
‘this?

Shri T. N, Singh: I am in sympathy
with the sentiments expressed by the
hon. Member. 1 have also ieceived
the representation. It is being exa-
mined. But I would not aver to the
statement completely that we know
everything that is to be known ahout
advertising.

Shrimati Renu Chakravartty: What
is this special know-how?

Shri Joachim Alva: The Govern-
ment of India through the then Infor-
mation Minister, Dr. Keskor, after a
long debate in the Rajya Subha on a
motion initiated by Shrimati Violet
Alva, accepted a Resolution that they
would not advertise with foreign
firms; yet Government has gone back
‘on that assurance by giving (Govern-
ment of India advertisements Lo foreign
firms in India. In the first part they
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wash away their own assurance and,
secondly, they need foreigners in our
advertising agencies for sheer service
as against hundreds of young men
who are ready to handle advertise-
ments in India. Why is it done so?

Mr, Speaker: The only difficulty is
that Madam Alva would not be able
to reciprocate because she would be
in the Chair;

Shri Joachim Alva: That 1s an as-
surance given.

Shri T, N. Singh: I think, Madam
Alva did move that Resolution. It
stated that preference should be given
by Government in giving advertise-
ments to indigenous Indian comparies.
That is being done.

Shri Vasudevan Nair: Is it not a fact
that this kind of an agreement that is
allowed by the Government will ad-
versely affect the interests »f Indian
advertising companies and employees;
if so, will the Government tell us that
they will see to it that they will net do
anything which will adversely affect
the interests of Indian advertising
agencies?

Shri T. N, Singh: Wec have got
powers under the Forcign Exchange
Regulation Act to do that.

Shrimati Renu Chakravartty: You
never use those powers.
wft e fag : 7@ I WA
wifga § T T wWy A
AT AT WA TR § fwmr S,
M7 SR CFEs A fEar S Ay
feRaT BT UFETT I9 &) fEAT
s ?

=t fxo a0 fag : am @ femm
FEOAT ER |

oft TqTg fag : Y ERA FrrEEd
& St AT &9 ¥ HT I1 BRA TFIA
¥ w7
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=t fro are fag: ag & =N &
o OFT

Shri Ranga: Apart from our general
demand that the issue of such licences
for foreign collaborations and so on
should be settled not by the Minister
but by an indcpendent commission,
may I know whether in all those
cases where the relatives or the near
relatives of ministers, like this T. T.
Krishnamachari and Sons, are there,
whenever they ask for any such coi-
laboration, licence and permission in-
volving foreign exchange, the Gov-
ernment would be good enough to
refer all suoh cases to an indepenrlent
commission in order to sav2 themselves
from the accusation that ministers’
interests are given more importance
than the interests of the public?

Shri T. N. Singh: I think, the case
referred to is still under examination
That is enough answer. Therefore I
would not think that the stage has at
&1l come to take up that attitude.

! WTER |1 AR . F4T qE
aw @ W@y ¢ & fawow Oy feend
afer ¥ afeA oQud wear d=w
W § W ¥ oweAm fam
wsifaat ¥ sod Frag foar & & o)
& oQar ¥ QO a® ¥ FvE@E 7
a7 Ea e s g fr@waa
F aravE WY WG AT GO LW AT
7 wfrag § fr ag fadfvai a1 qemd
AR IT FT FASROT AFT Jgt A
i fawmow oefedt @ AT
FT AR & 7

Wi fao 1o fag : & ag @ar &
=gt § 5 5w & oz A oft Py
wifaat & fe 100 Fradt s §
AR F o § T o @ &, wa
FIAW Y T oW G E 3w oA
sfan g N o @ frow A
fegeanfat & dad a§
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sty W1 owene g
TRIEY, A W W J91F AE qET |
& § qoT WW 91 AR TATe EEer
fear mar & 1 & & @ qor ar el
FfEl F 4G A U FA &
TR § O ag sare | § fr aga &
G Fwafqar &g 3w & § Sifs 100
a3z WY § 1| & g g o fadely
Frofaal #1 agt 9¢ F#9 g Tfed |
¥ 3 qer a1 f5 fammow & ay & av
¥ wdgde fear T o ® &
i  famw odfear fawa gd
g a3 A T w1 waw ag faar
frg Y g g dr fm wmawe .

TTON WEEQ : HIAAE 8IS A1
T AT S0 F WA 07 @ w0
Tfzw | @Y 37 & g 3§ vy
0 FTr a1 fr ¥ maw & oaw
2t v @ afFR wAd aTe g
qaeT T WY AT 7wy a7 f& omm,
Tue A a1 &7 43 | TAF FaA A
a1 gFF 9 ?

Y WrTER AT WTNT 2 e
werea, & § Ari gdr T qar wefad
ar at TE FEr § |ife 98 ww "1}
et fe=r % o wiw w mgEm
grzmae A gaa wd Y 7

v wgEw : Hifow ag F
arfen f5 ww R g &Y freny
ST aF |

st fxo o fay ¢ & 4 ag FAr
f& faaeft s af weafmi a7 < &
37 ¥ W fegrrdt Gmd e @
wifrw 81w @ 5 # 100 TR
fergramY awafori a7 o & 1 gAY
ad g
Shri Ranga: Sir, I made That sug-

gestion that whenever there are ap-
plicationg from the Ministers' sons and
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near relatives, they should send them
to an independent tribunal for exami-
nation. Would the Government be
good enough in their own interest to
refer all such applications to an in-
dependent tribunal go that the Gov-
ernment themselves could be saved
from being accused of showing pre-
ference to all those people who are so
very close to these 68 Ministers in the
Government?

Shri T. N, Singh: That is a sugges-
tion.

Dr. L. M, Singhvi: May I know whe-
ther the Government have laid down
any conditions in respect of reptria-
tion of dividend income of these joint
ventures and whether the Government
have considered that the gsuperior orga-
nising techniques cannot be implemen-
ted in our own organisations here in
India without importing joint ventures
in a fleld where no specialised know-
ledge of any particular kind is really
required? Is it not really an incon-
sistent decision devoid of any policy
consideration?

Shri T. N. Singh: As a matter of fact,
as I said, the second one is yet under
consideration. In regard to the first
one, we are going to have a very strict
control in regard to the foreign ex-
change and other questions.

Shrimati Renu Chakravartty: It is
a most unsatisfactory answer.

Shri Harish Chandra Mathur: I think
there is some misunderstanding, Per-
haps the hon. Minister is not apprecia-
ting the questions that have been
asked. He himself says that there are
a number of forelgn companies and
they are wanting to Indianise them.
Now, in spite of this and in spite of
the prima facie fact that there is no
need for further foreign collaboration,
the question is: why have this further
foregin collaboration? The question
is not that of Indianising wheat is al-
ready there. Is the hon. Minister
aware that Air India gete the 1st
Prize even in the internationul com-
petition so far as advertising s con-
cerned? Are you not insulting our

©* MAY 1, 1968
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own talent which gets ‘he 1st Prize in
the interational field by wanting fore-
ign collaboration when there is no need
for it?

Shri T. N. Singh: I hold entirely to
the view that we, in India, are capable
of looking after this kind of business
quite satisfactorily.

Shri Ranga: Very good. Then why
have this foreign collaboration?

Shri T. N. Singh: It is also true that
a particular licence was granted some-
time ago. In regard to the second one,
I have said that it is under examina-
tion. In regard to the first one, it has
already been granted and we are try-
ing to have a strict control . . .

Shrimati Renu Chakravartty: Why
did you grant it?
Shri Harish Chandra Mathur: Why

did you have it when we can do it
ourselves? (Interruptions.)

Mr, Speaker: Order,
Question.

crder. Next

Shri Joachim Alva: You must allow
us to have one-hour discussion on this.

Shri Bhagwat Jha Azad: Yes, there
should be a discussion on this.

Hirri Mines

+
(Shri S. M. Banerjee:
| Shri Daji:
Shri Prabhat Kar:
Shrimati Renu Chakravartty:
Shri Indrajit Gupta:
|_ Shrimati Vimla Devi:

Will the Minister of Steel and Mines
be pleased to state:

*1231,

(a) whether it is a fact that the
General Manager of the Bhilai Steel
Plant has given permission to lease
out mining areas of the Hirri mines
for 20 years to two private contractors,
Messrs. Sataris and Co., and Messra.
K. N. Potdar and Co.;

(b) if ro, the reasons therefor; and

(c) whether it s also a fact that on
a reference fram: the Madhya Pradesh





